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• CENTRAL ADMINISTRATIVE TfflBUNAL::GUWAFIATI BENCH. 

O.A. No. 186 of 2005 

• 	DATE OF DECISION: 19.07.2005 

Sri .Párasarn Subramaniarn Srinivas : 	 PLICANT(S) 
t 

Mr. A. Ahmed 	 •, 	ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 	 ••. 

U. 0.1. & Ors 	 S 	 RESPONDENT(S), 

M.s. U. Das, Addi. C.G.S.C. 	 ADVOCATE FOR THE • 	
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G.SIVARAJANI  VICE 

THE HON'BLE MR K.V. PRABLADAN, ADMINISTRATIVE! MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copyof the 
judgment? 

Whether the judgment is to be circulated to the other Benches? 

OZ  Judgment delivered by Hon'ble Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH. 

Original Application No. 186 of 2005. 

Date of Order This,th61 9th day of July, 2005. 

THE HON'BLE MRJUSTICE G. SIVARAJAN,  VICECHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Sri Parasam Subramaniam Srinivas 
Son of late P.B. Subram an jam 
Director In-Charge 
Office of the Composite Regional Centre (CRC) 
Ministry of Social Justice and Empowerment 
Government of India, PMRT Building 
Gauhati Medical.  College Hospital Campus 
Guwahati -. 781032. 	 . . Applicant 

By Advocate Mr. A. Ahmed. 

- Versus- 

The Union of.India 
Represented by the Secretary 
to the Government of India 

	 / 

Ministry of Health 
Government of India 
New Delhi-i 

The Union of India 
• 	. . Represented by the Secretary 

to the Governmentof India 
Ministry of SOcial justice and Empowerment 

• 	Government of India 
New Delhi - 1. 

The Joint Secretary (DD) and Chairperson 
National Institutes of Rehabilitation Training 
and Research - curn - National Institute of Swami 
Vivekananda Rehabilitation Training and Research 
Ministry of Social Justice and Empowerment 
Government of India, "At' Wing Room No.610 
6th Floor, ShastriRhawan 
New Delhi - 110001. 

The Director 
All India Institute of Medical Sciences 
Ansari Nagar, New Delhi - 29. 

The Director and Regional Director 
Regional Rehabilitation Training Centre 
District RehabIlitation Centre Scheme 
Swami Vivekananda National institute 
of Rehabilitation Training and Rçsearch 
Ministry of Social Justice and Empowerment 

0 

IN 
I 

* 



4 
2 

Government of India, Olatpur P.O. Bairoi Cuttack 
PIN - 754 010, Orissa. 

	

6. 	The Director 
Pt. Deen Dayal Upadhyaya Institute 
for the Physically Handicapped 
Ministry of Social Justice and Empowerment 
Government of India. 4 Vishnu Digamber Marg 
New DelhI -110 002. 

• 	7. 	The Prqject Director 
District Rehabilitation Centre (DRC). 
(Central Administrative and Coordination Unit) 
4 Vishnu Digamber Marg, New Delhi - 110 002. 

Respondents. 

By Ms. U. Das, AddL C.G.S.C. 

ORDER(ORAL) 
a 

SIYABAIAN L(/.ç.).: 

Heard Mr.A.Ahmed, learned counsel for the applicant and 

Ms. U. Das, learned MdL C.G.S.C. for the respondents, 

2. 	The applicant was appointed as Speech Therapist at All 

India institute of Medical Sciences (AIIMS in short), New Delhi under 

the Ministry of Health, Government of India in the year. 1971. 

Subsequently in January, 1985 he was I 
selected for the post of 

Assistant Professor in Speech Therapy and Audiology by the Ministry 

of Social Welfare (now re-designated as Ministry of Social Justice and 

Em.powerment. On 30.1.1985, the applicant was direct.ed to report 

for duty and to participate in the training programme. The AIIMS, 

New Delhi by communication dated 26.3.1985 approved the 

deputation of the applicant for a period of one year from the date of 

his relieve from the institute. On 24,4.1986, the applicant was 

accordingly appointed as Assistant Professor by the seventh 

respondent. it is stated that the seventh respondent informed the 

fourth respondent that the District Rehabilitation Centre Scheme 
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(DRC Scheme in short) under the Ministry of Welfare is likely to be 

continued and the applicant who was on deputation can seek for 

absorption against the temporary post of Assistant Professor in 

Speech Therapy and Audiology. On 9.10.1987, the fourth respondent 

cOnveyed the sanction for the permanent absorption of the applicant 

in public interest and on certain terms and conditions. It is the 

grievance of the applicant that the seventh resjondent by 

communication dated 21.12.1987 informed the applicant that it is not 

possible to absorb him in DRC Scheme and the applicant was advised 

to tender his technical resignation from his permanent parent 

organization. The applicant, accordingly subrni$ted the resignation 

which was accepted by the fourth respondent as per communication 

dated 10.3.1988. The second respondent vide communication dated 

5.3.2003 (Annexure-H) had conveyed the approval of the coipetent 

authority in the Ministry for absorbing the staffs of RRTC Cuttack in 

NIRTAR against the regular vacancies. It is the case of the applicant 

that though he had, by'cornmunicotion dated 13.8.004, requested the 

third respondent for remittance of.CPC subscription, the same has not 

been done. The applicant, it is seen, has made a representation dated 

13.8.2004 (Mnexure-I) to the third respondent for protecting his 

interest by continuing the subscription. In response to that the third 

respondent has issued the communication dated 01/04.10.2004 

(Annexure-K) as follows:- 

" 	With reference to his representation dated 1 3th 
August'04 addressed to J.S.(DD) & Chairperson, EC 
SVNIRTAR and copy endorsed to the undersigned, 
Shri PS.Srinivas, Ex-Asst.Prof. Speech & Audiology, 
RRTC, Cuttack at present Director, I/C CRC, 
Guwahati is informed that his initial deputation from 
AIIMS J  New Delhi to RRTC Project, Cuttack through 
DRC Scheme and after closure of RRTC; Cuttack 
further deputation to CRC, Guwahati has been 
carried out as pr the letter No.I-32185-MSW/DRC 
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dated 31.3.2003 by Project Director, DRC with due 
concurrence from administrative Ministry. 

Therefore he is advised to liaise with DRC, 
CACU, New 'Delhi and his parent organization 
instead of forcing SVNIRTAR to settle his past 
service benefits." 

Mr. A. Ahmed, counsel for the applicant submit that the 

respondents are not taking any actibn for absorbing the applicant 

inspite of the fact that the competent authority in. the Ministry had 

conveyed the approval for absorbing the staffs of RRTC Cuttack in 

NIRTAR. Counsel submits that the present position is that the 

applicant is nowhere. Ms. U. Das, AddLC.G.SC. submits that this is a 

matter for the applicant to pursue it before the competent authority 

since the third respondent in AnnexureK communication has clearly 

stated that the applicant has to take up the matter with DRC, CACU, 

New Delhi and his parent organization instead of forcing SVNIRTAR 

to settle his past service benefits. 

We have considered the rival submissions. The materials 

available on record are not sufficient to adjudicate the issue for 

granting any relief to the applicant. What we find is that the applicant 

had resigned from the parent department, namely, AJIMS, New Delhi 

as early as in 1988. The department in which the applicant was 

appointed on deputation basis, it appears, is not inclined to absorb 

him and the Provident Fund Contribution has been discontinued. If 

the applicant is concerned with the situation, iLls for the applicant to 

take up the matter either with the parent department or with the 

Ministry of Social Justice and Empowerment. Government of India, 

New Delhi by making, proper and detailed representation before the 

competent authority. If any such representation is filed, certainly, the 



.5 

competent authority will consider the case of the applicant and pass a 

reasoned order. The applicant will file proper representation in that 

regard within a period of one month from today and the concerned 

'respondent will pass appropriate. 'orders on the rpresentatioñ within 

three months thereafter. 

• 	The Original Application is disposed of at the admission 

sta eitself  

(K.V.PFM1LADAN) '  ('G.SIVARAJAN) 
• 	ADMINISTRAI1VE MEMBER 	 • , 	VICE CHAIRMAN 

• 	BB. 	• 	 .• 	• 	• 	- 
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Original Application No. 	 12005 

Sri Parasarn Subramäniam Srinivas 

-Versus - 

The Union of India & Or 

I N D E X 

SL NO. 	PARTICULARS 	 PAGE NO. 

1 	Original Application 	 1 - 11 

2 	Verification 	 12 

3 	Annexure-A --------------__ 
4 	Annexure-B 	 f çe 

5 	Annexure-C 

6 	Annexure-D  
7 	Annexure-E -_--------------------- / 	/ 

Annexure - F -------- ' 1. 

Arinexure - G  

Annexure - I - - I 

Annexure - J 

Annexure - K 

Annexure - L _-_------- 

Annexure - M 

Annexure - N 

Annexure -0 

PLAHMED) 
• 	 ADVOCATE 

Applicant 

Respondents. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

ORIGINAL APPLICATION NO. 1 '6 OF 2005 

Sri P.S. Sinuvas 	 . 	Applicant 

- Versus - 

The Union of India & Ors. 	 Respondents 

LIST OF DATES AND EVENTS 

1971 	 The applicant was appointed as Speech Therapist at All India 
institute of Medical. Sciences, New Delhi under the Ministry of 
Health, Government of India. 

1973 	 The applicant's service was regularized. 

25/29.01.1985 	The applicant was selected for the post of Assistant Professor in 
Speech Therapist and Audiology by the Ministry of Social 
Welfare (Now re-designated as Ministry of Social Justice and 
Empowerment. 

30.01.1985 	The Ministry of Social Welfare requested the applicant to report 
for duty and also to participate in training programme. 

26.03.1985 	All India Institute of Medical Sciences, New Delhi approved the 
deputation of the applicant for the period of one year from the 
date of his relieve from the AIIMS, New Delhi. 

24.04.1986 	The applicant was appointed as Assistant Professor by the 
respondent No. 7 under the Ministry of Social and Women 
Welfare. 

31.08.1987 	The Respondent No; 7 informed the Respondetit No. 4 that the 
District Rehabilitation Centre Scheme under the Ministry of 

•  Welfare likely to be continued and the applicant who is on 
deputation seek absoiption against temporary post of Assistant 
Professor in Speech Therapy and Audiology and necessaiy 
approval may be granted. 

09.10.1987 	The Respondent No. 4 conveyed the sanction of the permanent 
absoiption of the applicant in the District Rehabilitation Scheme 
in the public interest on the certain terms and conditions. 

21.12.1987 	The Respondent No. 7 informed the applicant that it isnot possible 
to absorb him in DRC Scheme, however, the applicant was advised 
to tender his technical resignation from his permanent in his parent 
organisation. 



v.i 
10.03.1988 	The Respondent No. 4 accepted the resignation of the applicant 

who has been permanently absorb&i in the ministiy of Welfare 
w. e. f. 24.04.1986. 

05.03.2003 	The Respondent No. 2 conveyed the approval of the competent 
authority in the Ministry of Social Justice and Empowerment for 
absorbing the staffs of Regional Rehabilitation Training Centre 
Cuttak. 

13.08.2004 	The applicant requested for remittance of CPF subscription to the 
Respondent No. 3. 

1/04.10.2004 	The Respondent No. 5 forwarded the representation of the 
applicant by seeking advise from the Respondent No. 3 regarding 
service condition of the applicant and other benefit entitled to him. 

• 	The Respondent No. 5 issued an Office memorandum advising the 
applicant to correspondent with the Respondent No. 7 instead of 
Respondent No. 5. 

13.01.2005 	Minisliy of Social Justice and Empowennent, Government of India 
has issued appreciation letters to the applicant for his outstanding 
contribution to this Ministiy. 

31.05.2005 	The Respondents have refunded back the CPF amount contributed 
by the applicant without making any alternative arrangements for 
his future financial security. 

Hence finding no other alternative you applicant approaches this 
Tribunal for seeking justice in this matter. 

£ 
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I Central Administrative Tiibuital 

IN THE CENTRAL 4DM RATW1I 
GUWAHAIt BOW HIriUMA* A TT 

I 5 JUL2005 

AL, 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. t 	OF 2005 
	

U) 

BETWEEN 

Sn Parasam Subrarnanjam Sthiivas, Son of 

late P.•B Subramaniam, Director In-Charge, 

Office of the Comoosjte Regional Centre 

(CRC), Ministry of Social Justice and 

Empowennent, (.iovernment of India, PMRT 

Building. Gauhati Medical College Hospital 

Campus, Guwahati — 781 032. 

Applicant 

The Union of India, represented by the 
• Secretary to the Government of India, 

Ministry of Health, Givernment of 
• Indi&NewDelhj-1 

The Union of India, represented by the 
Secretary to the Government of Lndia, 
Ministry of Social Justice and 
Empoweiment.. Government of India. 
NewDeihi - !. 

The Joint Secretary (DD) and 
Chairperson, National Institutes 	of 

• Rehabilitation Training and Research 
-cum- National Institute of Swami 
Vivekananda Rehabilitation Training 

• and Research, Ministry of Social Justice 
and Empowemient., Government of 
India, "A" Wing Room No. 610, 6th 

• 

	

	Floor, Shastri Bhawan, New Delhi - 110 
001. 

The Director, All India Ithtitute of 
Medical Sciences, Ansari Nagar, New 
Dethi-29. 

5: The Director and Regional Director, 
Regional Rehabilitation Training Centre, 

I 
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District Rehabilitation Centre Scheme, 
- Swami Vivekananda National Institute 

of Rehabilitation Training and Research, 
• 	 Ministry of Social Justice and 

Empowerment, Government of India, 
• 	 Olatpur P.O. l3airoi CuUack. PIN - 754 

010, Orissa. 

The Director, Pt. Deen Dayal 
Upadhyaya Institute for the Physically 
I4andicapped, Ministiy of Social Justice 
and Empowerment, Government of 
India, 4 Vishnu Digamber Marg, New 
Dethi— 110 002. 

The Project Director, 

Distnct Rehabilitation Centre (DRC) 

(Central 	Administrative 	and 
Coordination Unit), 4 Vishnu Digamber 
Marg, New Delhi - 110002. 

...Respondents 

DETAILS OF THE APPLICATION/PARTICULARS OF THE 
ORDER AGAINST WIIICH THE APPLICATION IS MADE: 

This application is made for permanent absorption of the applicant 

under the lvlinistiy of Social Justice and Emowerment, Uovernment of 

India, as he is on deputation from Ministry of Health, Government of India 

to the Ministry of Social Justice and Empowennent, Government of India 

since 1985 to till date and also for regularization of his service under the 

Respondent No. 2 with effect from his date of joining, with all service and 

pensionary benefits entitled to a Central Government employee. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant, declares that the subject matter of the instant 

application is within the jurisdiction of the 1-Ion' ble Thbunal. - 

- 	3. 	LIMITATION: 

The Applicant further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 
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4. 	FACTS OF THE CASE: 

Facts of the case in bnef are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. Now he is aged about 55 years. 

4.2) That your Applicant begs to state that he was appointed Speech 

Therapist in 1971 at All India Institute of Medical Sciences, New liethi 

under the Ministiy of }Iealth, Government of India. His service was 

regularized with effect from 1973. He was selected for the post of 

Assistant Professor in Speech 'Iherapist and Audiology by the Ministiy of 

Social Welfare( Now re-designated as Ministry of Social Justice and 

Empowerment), Government of India dated 25/29.01:1985. The Ministry 

of Social and Women Welfare vide D. 0. No. 15-6/84-HW.111 dated 

30.01.1985 requested your applicant to report for duty and also to 

participated in Training Programme which commenced from l March, 

1985. The All India Institute of Medical Sciences vide its Memorandum 

No. F. 26-33/73-Estt.I dated 26th  March,, 1985 approved the deputation of 

the applicant and for a period of one year from the date of his relieve from 

the All India Institute of Medical Science. 

ANNEXURE - A is the photocopy of the selection 

letter of Mr. Srinivas for the post of Assistant 

Professor in Speech Therapy and Audiology dated 

25/29.01.1985. 

ANNEXURE - B is the photocopy of approval 

letter of deputation to the Ministry of Social and 

Women Welfare of the applicant being No. F.26-

33173-Estt.I dated 26th  March, 1985 issued by the 

All India Institute of Medical Sciences. 

4.3 	That your applicant begs to state that the applicant was appointed 

as Assistant Professor by the Respondent No. 7 vide its Order No. I 

24/85-MS WIDRC dated 24.04.1986 in the Regional Rehabilitation 

Training Centre, at Cuttak under the Ministry of Social and Women 
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Welfare. The applicant  is allowed to draw the scale of Rs. 1100-50-16001 
w. e. f from the date of his joining the post. 

• 	 ANNEXui —C  is  the photocopy of appointment 

letter issued by the Respondent No. 6 vides its 
Order No. l -24/85-MW,DRC dated 24.04.1986. 

4.4 	
That your applicant begs to state that the respondent No. 7 vide his 

letter No. l -32!85-MSW/DRC dated. 31.08.1987 inlbnned the Respondent 
•  No. 4 that the District Rehabilitation Centre Scheme under the 

Government of India, Ministry of Welfare is likely to be continued and 

the applicant who is on deputation as Assistant Professor, Speech 

Therapy and AudioloQv at Regional Rehabilitation Training Centre, 
Cuttak seek absoiptjon against the temporary 

iost of Assistant 
Professor, Speech Therapy and Audiology. Approval may kindly be 

accorded for absorntjon Sri P.S. Srjnivas as Assistant Professor, Speech 

Therapy and Audiology in RRTC , Cuttak under Ministry of Welfare, 
(Jovernment of India. 

MNEXup..-D is the photocopy of the letter 
dated 3 1.08.1987. 

4.5. 
That your applicnt beg to state that Oflce of the Respondent No.4 

vide their letter No. F.26-33/73...EsuI dated 9th October, 1987 conveyed 
the sanction of pennanent absorption of the applicant in the district 

Rehabilitation Scheme in the public interest on the certain terms and 
conditions. 

ANNEXrJRE —E is the photocopy of the letter 
videNo.l. '.2633fl3..JSftl dated 09.10.1987 

4.6 	
That your applicant begs to state that the Respondent No. 7 vide 

letter No. 1-32/85/MS W/L)RC-3 950 dated 21.12.1987 informed the  applicant that it is not possible to absorb the appi icant in the DRC Scheme, 
however, the applicant was advised to tender his resignation from his 
pennanent post in 

 his parent organisaion. which will be treated as-
technical resignation in terms of Rule 9 of the Central Civil Service 

Pension Rule. The benefits of his part service in his parent organisatjon 

4 
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• 	
will accrue to him under Rule 9 of CCS (Pension) Rules as mentioned above In case the applicant is absorbed in the DRC Scheme alIer the 
Government decision to convert DRC Scheme into a peimanent 

Organisation otheise, 
he will get the termi1 benefi of his past service 

as also the seryce renderedn URC Scheme, in case the Uoverj1jnent' decision is 
to disband the organisatien The annljcant was also informed 

that at present it is not possible to consider his request for absorption 
in DRC 

Scheme and the applicant's interest will hilly safeguarded within the 
parameters of the Rules enumeraJ above and  other enab1jm Rules, in 
case the applicant choose tender resignation as advised above. 

ANNEXUpj —F is the photocopy of the letter 
No. 132/ 5/MSW/DRC3950 dated 2 1.12.1987. 

4. 	
The applicant begs to state that the Office of the Respondent No. 4 

vide their Memorandum No. F.26*33t73EsttI dated 10.03.1988 stated 
that the resignation of the applicant who has been permanently absorbed 

as Assistant Professor of Speech Therapy and Audiology at District 

Rehabilitation Centre Scheme, Ministiy of Welfare with effect from 

24.04. 1986 has been accepted by the Director  with effect from 
24.04.1986 He was relieved on his duty on 23.04.1985 (A.N.) to Join 

Ministiy of Social and Women Welfare on deputation for a period of one 
year. 

ANNEXui - G is the photocopy of the 
Memorandum No. ' 26-33l73-Estt.i dated 
10.03.1988 

4. 	
That your applicant begs to state that the Office of the Respondent 

No. 2 vde their No. F. No. 13 -18/2002N11 dated 5 March, 2003 
convey the approval of competent authority in the Ministry of Social 

Justice and Empowe for absorbing the staffs of Regional 

Rehabilitation Training Centre Cuttak in National institute of 'lraining 

and Research against vacancies. It is to be stated that at the relevant time 

the applicant was working at Regional Rehabilitation Training Centre, 
Cuttak. 

ANN ExUpiij is the photocopy of the letter No. 
F. No. 13-1 8/2OO2NJj dated 5 th  March, 2003. 
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4-q 	That your applicant begs to state that he was a permanent 

employee of All India Institute if Medical Sciences, New Delhi and he 

• was entitled for all the pènsionarv benefits including &P.F., DCRG 

benefits which is entitled for a Central Government employee. After the 

deputation to District Rehabilitation Centre Scheme, your applicant has 

contributed CPF Scheme for last 15 years till December. 2003 but it was 

•  discontinued since December,' 2003 and the Office of the Respondent No. 

6 has stoppd receiving of CPI contribution of the applicant stating that 

CPF is applicable only to Direct Recruits. The applicant vide his letter 

Ref. No. CRC/GhyLEStt./07/100041268 dated 13 "  August, 2004 requested 
the remittance the CPF subscription to the Respondent No. 3. The 

respondent No. 5 vide his Ref •AD6B0I(A) dated 0 1/01. 10.200'i 
forwarded the representation of the applicant by seeking advise from the 
Respondent No. 3 regarding service cnthtions of the applicant and other 

benefits  entitled to him. On the same date i.e.. 0 1/04.10.2004 the 
Respondent No. 5 issued an Office Memorandum advising the applicant 

to correspondence with the Respondent No. 7 instead of Respondent No. 
5. After that the  contribution of CPF amount of the applicant Rs. 

1;87,074/- has been refund back by the Respondent No. 7 vide Demand 
L)ralt dated 31,05.2005. The Respndentg have also not made any 
alternative arrangement i.e., regarding contribution of any amount by th e  
applicant to GPF. As such fmding no oth er  alternative, your applicant has 

compelled to approach this Hon'ble Thbunal for seeking justice in the 
matter. 

ANNEXURE —I is the photocopy of Ref. No. 

CRC!Uhy/Estt./07/1000jj dated 13th August, 
2004. 

ANNEXURE - J is the photocopy of th e  Ref. 
AD61301(A) dated 01/04.10.2004. 

ANNEXURE * K is the photocopy of the Office 

Memordndum issued by the Respondent No. S. 

ANNEXURE - L 	is the photocopy of the  
n 	. r

.L.'
h.

I4L
.-4 

 . 
. + i 11 Ac innc 

- 	4.56 That your applicant  begs to state that he has rendered his valuable 
service for last 20 years but he was not even given any linancial 
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upgradatjon under the Assured Career Pro&essj Scheme (ACP),It may 
be stated here that other  staffs of, the Regional RehabiJj0 framing 

• 

Centre and Central Admjjsfrafive and Co-ordination Unit have been 
&anted the financial upgradtion underthe ACP Scheme. The 

applicant 
has also been deprived from gethng5 due ave fravel Concession 

(LTC) by the Respondents during his posting on deputation to Coxinosjte 

Regioni Ceatre Guwahati in the year 2004 on the &ound that he has not 
completed one year service in Guwahi andated his posting in CRC, 

• Guwahati as a fresh appojn But in fact, his posting in CRC. 
Guwahati was fransferj 

on deputation as per the approval of Secretary to 
the GoVernment of India, Ministry of Social Justice and Empowerment. 

 
The transfer on deputation means he was in continuousservice with the 

Minisüy of Social Justice and Empowemt with effect from his date of 
joining to the said Minisuy in I 985. Thus agath he was deprived from his 
legitim rights and was compelled to avail emergen 

LTC/emerg Passage. ency 

4.1Q That your applicant beg to state that now he is working as Director 
In-Charge in 

Composite Regional Cenü, Guwahati He appeared for 
intenew for the post of Director. CRC and he was selected in the panel 

of selected candida However, selection list of Director of CRC was 

not dec1arpj till date for reasons best known to the Ministry of Social 

Justice and Empowep The applicant is• holding the charge of 
Director CRC, Guwahati for last two years and discharging his 

responsjbjij, very efficiently. The Chief Commissioner for Persons 
wth Disabilities Mjnjs, of Socjaj Justice and  

India 	 Emoowcent Govenunent of has issued 
appreciationletter on 13.01.2005 regardfrlg his support in making 

the wothhop and muItipwse camp a big SUccess in 
Manipur. The Office of the Responct No. S has also is 
apprecia 	 ue -j a - lei of 0 

to the applicant for a big SUCCeSS in conducting 
 at Gangtolg Sikkin and Guwahati during  the period from 15th to 20th March, 2005 

and he has also requested the applicant to finalise more pro 
North Eastern States for coming Calendar year. 	

granhane in 

are the photocopies of the such appreciation letters. 
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4. 1 	That your applicant begs to slate that as per advise of the 

Respondent No. 6 the applicant has resigned on technical ground from his 

parent department i.e., the All India Institute of Medical Sciences. The 

respondent No. 6 has also assured that his interest will be fully 

safeguarded within the parameters of Rules in case the applicant 

preferred to tender technical resignation. The applicant has rendered his 

technical resignation to his parent department i.e., AI[MS and the parent 

department have accepted his technical resignation. But till today the 

respondent particularly the Respondents No. 3 and 6 have not taken any 

steps or decision regarding permanent absoiption of the applicant under 

the lvlinistiy Social Justice and Empowerment, Government of India. As 

such, findings no other alternative your applicant is compelled to approach 

this Hon'ble Tribunal for seeking justice in this matter: 

4.13 The  applicant submits  that the respondents have acted with a 
malafide intention only to deprive the applicant from his legitimate right 

- 4.1 1 That your applicant submits that actions of the respondents are 

highly illegal, improper and whimsical and also against the fair play of 
administrative justice. 

4. l 	That your applicant submits that the respondents violate the 

fundamental rights of the applicant as well as violate the Principles of 
Natural Justice. 

4.15 That this application is filed bonafide and forthe interest ofjustice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that, due to the above reasons narrated in detail the action of 

the Respondents is in prima facie illegal, malafide, arbitrary and without 
jurisdiction. 

5.2 	For that, the Respondents have particularly the Respondent No. 6 
has advised applicant to tender technical resignation from his parent 

department and assured that his interest will be fully safeguarded within 



U 
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I * . 
	 parameter of Rules in case the applicant preferred technical resignation 

from his parent department. 

5.3 	For that the Respondents, particularly the Respondent No. 6 

without any application of mind has discontinued the contribution of the 

(2PF of the applicant and also refund back it without any other alternative 

provisions for future security of the applicant and his family. 

5.4 For that being modal employer Central Government cannot 

discriminated the case of the applicant regarding his absorption in the 

Ministry of Social Justice and Empowerment after working for lasts 20 

years under the said Ministry. 

5.5. For that the Respondents cannot arbitrarily and whimsically stop 

the contribution of the applicant in CP1 without making any alternative 

arrangements of his futuresecurity and his service. 

5.6 	For that the Respondents have violated the Articles 14,16 '& 21 of 
the Constitution of India. 

5.7 	For that, the action of the respondents is arbitrary, malafide and 
discrmiinatory with an ill motive. 

5.8. For that, in any view of the matter the action of the respondents are 

not sustainable in the eye of law as well as fact. 

The applicant craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

6., DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the applicant except the invoking  the jurisdiction of this 
Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 
1985. 

7. MATTERS NOT PREVIOUSLy FILED OR PENDING IN ANY 
OIliER COURT: 

That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 
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instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

S. RELIEF SOUGHT FOR 

Under the facts and circumstances stated above the applicant, most 

respectfully prayed that Your Lordship may be pleased to admit this 

at)plication, call for the records of the 'case, issue notices to the 

• Respondents as to why the relief and relieves sought for the applicant may 
• not be granted and after hearing the parties may be pleased to direct the 

• Resoondents to give the following' relieves. 

8.1 	The Hon'ble Tribunal may be pleased to direct the Respondents to 

absorb the applicant in the department under Ministiy' of Social Justice 

and Empowerment. 

8.2' The Hon'ble Tribunal may be pleased to directed the Respondents 

to continue CPF and/or (IPF contribution and also all other pensionaiy 

and service benefits which is entitled for Central Government 
employees. 

8.3 	To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem fit and proper by the Hon'bie Thbuiial. 

8.4 	To pay the cost of the application. 

• 	 . 

9. INTERIM ORDER PRAYED FOR: 

9.1 	The Hon'ble Tribunal may be pleased to direct the Respondents to 

continue the contribution of the applicant to CPi 1GW till final disposal 
of this Original Application. 

.2 	To pass such order or orders as Your Lordships may deem fit 
and proper. 

10 	Application is filed through Advocate. 

\ 	I 
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Particulars of LP.O.: 

• 	.• 	
/ I.P.O. No. 	• 

Date of Issue 	• I - 	f 
issued from 	 0 
Payable at 	: 

LIST OF ENCLOSURES: 

As stated above. 

Verification ....... 

H 
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1'LERI.FLCATION 

• I, Sri Parasam 
Subraman'am Srinivás,  aged about 55 years, Son of late 

P.B Subramaam Director In-Charge, Office of the Composite Regional 

Centre (CRC), Ministiy of Social Justice and Empowerme, Govemmeut of 

rndia, PMRT Building, Gauhatj Medical College Hospital Campus, Guwahatj 
- 781 032, do hereby solemnly veiiI that the statements made in paragraph 
Nos. 

are true to my knowledge, those made in paragraph 
floS.4 // vj 

are being matters of record are true 
to my thfonnatoi derived therefrom which l believe to be true and those 
made in paragraph are true to my 

legal advice and the  
rests are my humble submissions before this Hon'ble Tribunal. I have not 
Suppressed any material facts. 

And I sign this venfication on this the /f day of July, 2005 at Guwahatj 

t 

ri 



t 	

4 b 	11:, rc 

V. 

•7 Tc'cg.:ms VkLrAFth 	

: 

11y,

.) 	;: 	" 	 .' ' I  ' 	
: " 	 :tTtT1• 	 :. 	' 	:' ': 

I 	

MINISThYO1SOCtALWEFARC 
' 	

I 	

I4 

1965 V '1tIr -T ,1r •  : . . 	 . •• • . :, •. 	• 	
4: fIt iF:T 	 i_______.,. 

:• 
p 	

I9r, ' 	. 	
batcd, New Defhi, tue 

) 	 '. I 	 —' 	 ' 	

I 	
1' 	 •1_ 	

: Dear 3hi sr1nTa, 	
oot O Ai38iøtant ProfenI01 

I.-  • 	
A e3ectø 	or th 	

ly tO b 	 ' 

ôr0 O• 

roraime .e 	Azom 	L..t u i . 	 TJ 
you gt 	 ioi 

I 	

F0t' : 	
• 2)7i1J4 OUICLI 

youx not ZO 1  V'CTIt,O 	 . " 	
.., 	,::. --'. :' • 	• . 	• 	• • 	, , 	. 	 -. 	. 

	

'., 	. .. .. 
oter4•:. 	

. 	:. 	. : 	:.j • . :- 	. 	• 	 L:.. 

	

I 	 , I 	 egar , 	

youre e1flO' I r. 	
r 	 r 

 Ott I 	
•y•\./••\j\, _;,/ 
	 . 	

:- _?•• " 

(.C.i4$IMBAL  I ' 	 .flj 	
L 	

•: 	 ' ' 	
? 	' 	r , 	1rn:ivo Ail  :J.fl.il.ha, ';r....... 	 ,.Jat 

 o..i3DDAiE1.stA. s 
01 

.y. 	 .. 	 . 	. 	.. 4 	 44 	
-. 4 	4 	 .L 11 	 • 

Ilk 

	

• 	
1 	.. ........ 	.............• 	 . 	• 	••. liii 	

4. 

k I 

I - 
	 I 

4 	 ) 	 I 

'4. 4•(P•I 	S 	
I 	/ 

: 	

44 

I 	 I 

 '::.;'' 	 • 	
• 	.: 

1 

-- 	
- 	 p 	 4 - 	 4â 	3M 44 LI 	•4iI6 f I..4 • A 	,.,.. 	 .•.• 	

--•-- 	4 •. 	•. 	 • . 	 ' 	 ... "• 
	'-T.- 

4 4 	. ., ,.,, 	 •.• 	r 

- 



1/ 
XIr-INDIA TNSTIT&J O'MEDI 	saIENrns 
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4 	(t I4 	 Ansar i Naar, NewDe11ii 29 . 
.;•!. 	 33/73jsit.i 	'I 	Datedthe 25thMarc 	1905. 

6MAR9R5 
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: 	 •., 	 . 	.,, 	. 	 __:T.. 	8 . . 	 0 

4 	 4 	
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.$ubjoet 	Permission to attend. thø Orientat.ion TralnJng 
Pxogramme. 

	

0 	 .. 	 •0 

4, 	4 	
74 	 5 

	

e.bru8y., 	•. 	
0 	 ). 1 9 85 on tbeubject 4  'cited abve ,ShriP'.5 .Srinivas, 

OAP 

Speeoh•BatbolgiGt;,,is 1infprmed.tbat the Dire,ctor has  
been pleto'epprovek ofhis deputation.onforeJ..ti 
serv ice téims;to the.Miuist,ry.f Social .&. Woine fl1   
Welfare for 4 acperiod of oneeyears  from the d.ate he is 

	

relieved. fromybhe Dopar,tnient. 	0 	 . 	 .. .:' .... 	 .. 

•: 	
. 	

0, 	 0 	 . 	. 	. 	. 	1 
q4 	 I 

The eifls afl eOditio;:of hi.e deputalaon on 
Lore ign se rvice to rme w U1', be t he sane as co.tained. 
in t.he 4 Minietry o23ooU]. & Women's Welfare'O.No.15-6/ 
84H1 iIId.0d. I st,.1ebrttth,y., :1985.  

/74 	
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No4 1-24/8541W/DRC 
GOVERN;iENT OF INDIA 

DISTRICT REHABILIT'TION CENTE 
CENTRAL CQQDIN.IOi! & ADL1INISTRATIVE U1IT 
THE INST Ii,E FNI. THZ P11"/SICALLY HAItDICAPPED 

4 1  VIshnu Digambor Marg. 
New Delhi-li 0002.. . 

	

Dated: 24.4.196 . 	. 

2 4a!a 

9 ppointd 
to the post of AssiT1QsSOr UO : € Reitonal 

• 	Rohabi1ittion TráthjnCentre, 	 .. 
under the District 
allowed to draw the scale of R 	.i0O50-1600 wfO.f 

• 	the date that ho/-h-e has 4onod the Øst. His/Hor 	 .., 

• •. paymay be accordingly, fixed lIT the scaleof r. 1100- o 
50-1600 	usual alowances is• admissiblo thereor. 
He/she will not be eligible to avail of any. deputation 

• 	. 	allowance. bat may retain his/-i1pn with parent 
doppmont. 	 . 	 • 

2. 	In 4 .çse they want todraw the scale, as mdi- • 	•; 
• 	: 	cated ahov 	the incumbnts concerned should formally 

•op1 for. Lhe. scale. A copy of the option letter Oc 
sent to the undersigned for purposes of record by 

: 155196 	 • 	

: 
S . N .MENON 

	

'ROJCT DIfl1CTOR, DRC 	: 

-- 	 Director RRTC, Bombay/.ladras!Cuttack/ 
Lucknqw, respectively. It may bc. noted that 	• 
in t&4 se of. Doctors appointed as AssL. Prof 

4) 	•. •. .n Physical Modicine &Rehabi,itation the 	 f. 
applicable scale will be fl3.1100-1800. 

2. The AdministratiVe Officer, IPHi Now Delhi. 
• 	. 3. The Accounts Officer, IPI-!, New Delhi. 	* 

• 

	

	 '4. Porsonal file. 	 • 	 • 
5. Office Order file •. 

• 	
Guo1 file. 	 . 

s i MENON 
• 	 PROJLCT DI?ECTOR, DRC • 	• 	• 

• 	• 	 '1-•\ 	
\? 	 • 	' 	4•r. ; 

• 	* 	.••I. 	. 	, 

- 	 • 	

=4. 	
,• 	 4••• 	e 
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OFFICEOFTHPfl i ar nmirc 
DTRIC' nAxuTvrxN caNrnE• VOW

...(cEraAL.JwMtNIsTRArXv.& coawINArxoN:uNIr) 

imber ~:-  
I. 	 . 	 . 

• *. 	i,a'0ioai, 

/ 
1/ • 	

/ 	 10 

\ 
I: 

I 

To 

•Diractor 	 •. 	 . 	 ,. •,• 
j]. Indi Institute f Medica1:Sieno  

AnariNagar  

Now Do1hj".. 29 . 
I 

• Sub 'Requetoabsorptjon 0f Shrjjnjw 
7 a$Asstt.Profe88or und 	TQCuttack 0  undo 

Di8trict Rehabil itati  on  .Cntrchm9 . .. 

•.' 

 

Si 	r • 	 • 	. ,.. 	
. 	 J.:i.3' 

. 	 . 	 • 	. .. . 	•, 	 ..... ., • 

With referencG.tQ,your MmorañdmUo. 
73 	X a e 27t 	 rQgirdingabsorptiongf 

&' n 	t 	r ct;RQhabijitatj.onCentr 
likecto'tate:' that tho TRC' projoct has 

,/oonietupby th Govoxnmntof Indi Mini6txy of are4 ,inhG yearA,.j983. 	 rni Thia atho hna 'been:; 
zq, qti.Q9 .1 ljIy to - , be ,  contintod, 

Shri P.SSrjniwa $poch Pathcioçjttin the 
All; India' Intttuto of. Modidal . Sctonaec who ta.. on 
deputatjonaijatant Profeor.;Speoh.therapy& 

dioioQy:in aTC, . c tt 
thor4rY.pOt Of 	i$taflt Prof oior Speøch. 
Therapy 'ard A4ig1y; 

Approval way kindly bo.ceordoc* for abi36rption • 	

0 	 1.of Shri' P.S;srjnjwas' rAi5tant Profoor$poech. 
II 	

I 	
Therapy and Audiology'jn RRTC uttack under th •Miniatry.of'we1far 	overninrrt'pf Xndia.. 	• 

• 	• 	
• 	.;,: 	 Youri laithfUjjyD  

• 	 .' 	.. 	• 	 • 	
• 

• •. • H 	 (n flNU SAI D) 
 

PROJECT 
• ' 	 Copy toz 	. 	

'I 	 .. •' 	

• 	.. 1 1. .Prof.S.KcAcker ,  i-lead, Doptt. of E.N.T. .2. Dr.G.R,flamdas, Regional irectorBBTccuttack'; 

	

09Lf-3. •Shri.P.S.$jnjwas, 	 • • 	 it .. 	 .. 
• 	 ' 	

- 	 4'. Peraonal File. 	. 	 . 	 . 	 . 

• 	 ' ' 	
' 

c. 	
' 	 • 	 . 	. 	

, 
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lippi cs 

naa.ri Ngar, New 

. 	 tEct the 
Deiht 3 

OCT 19811 

TO 

The o4-oct Diroatarg  
Oent'°, 

(Central kdntn trDt.Vo & 

CoordtnaUOfl 1 t) 

for &th3Orj)tiOU of Shri PS.4  Srin:LWAS 9 
Aitflt.Rf6or under' BBTC, CuttC1S, unCT 

)itriC.t Ththbi1it'2Lti 0fl Centre 8ebc1I 

Madam, 

• 	I m di.oOtQd to.refor to your lottor o,1$/6W/ 
DR231 dtd. 3 	 7 oO ruWoQt oLtd .boe 

	

rop th 	nctior 0i t 	L'iieCtOr to tho pOflUOUt 

• 	orpt 	'•'1* 	ifa 	oU 
Ofl 

InEtitUtE 9' iø1tit (rOf°X'° ipoch 	1P7 n1 t MtOOgy 

	

• ,thG DL tei. 	biLitci.tL0fl Centri 3o iIICF'ifl tho piblic Interant u 

• or tho101 / 	: 	 •. 

i) ¶LØ3 perLn9ncnt 	 sh bsorption all ha o offect frcxA 

foflOOA of 24th April, y98S 

tjou  
U)

of pioW0rCtUlt ulo 
in rpOct of Ofiieora on  

• • . 	jj I1iat3D the pernmnnt abzorpti0fl or 

• •• 	 •• 	 sS'PoS. 	iniw 	n'tb.o DiEtrtCt RQhabilitatI.Ofl 

contre chrnO 	ot h etenda to him 

Shri'?, 	ifliw$. re1gn from 	o.DitriCt 
Uei3.tti0fl0cmtV 0  $chc ..hii 	 for 

• 	 . 	0:4U': be troat 	II resignation 

£QIfl 	I,t*t 	S(fl OUtj1iU fofc'tt1 	of ro  
o€r•orviC 16 .fldo?? 	tB 

• 	perwio)11a1' benEfitS (iflcluding grLtUi'tY) •xidr theI3O 

:..:; 	 . 	 • 	
0 

\ou.rsithfui1y, 

li  

SR. AD}UI 	Jvi 	FICiLB 

I 	 f1r 	rrc 	
• 	4 \ l 	'r •r1 
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1ç4l Irt 	 A 	Dand Cin tif1cc may b tha e .  

	

41Th 	
7 ) iauóa ii 'his facur oIr  
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41,
euOLcr 
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The GUr1 Filo 
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7 7 S - 	 - if 
rll/ 	I 	E1th 	1TP 

1 ,0 1 C45 1' 	TThiE1 	155 

•• / 

. •.': 	
CENTRAL ADMINISTRATI VE & COCRDINA1IO'N.UNIT 3.7 	 ,. 	 . 

-- 3)9 5o 
(S nt.) R NI)(NI 	Ii1f 	j (• 
PROJECT: COORDINATOR 

21. 12. 197 

Please refer ,  to your letter dated 5 8 198/ regarding absorj-tionin the DRC.5ch n, 

z 	 th 	is havinj thc status of only 	i "Pilot Projcct' • 	
hence Il,"j.nt .possible to absorb you.: However, you, 'are advised.... 
to t( ndcr ICSlgnatJorI fro rn your per ronnt poct in your parcnt 
OrganiS atior½ which will be re.arded as a "technical rcsir( j()fl ' 
in icr n ' .

f rule ;9 of the Central Civil Service Pension RuJc. 
The 'benefit of your, past scrvic'e in your parent organis 

ation will accrue to you under rule 9 of the 	pension rule 	"Cntjo,ccJ above, jfl;C 35 
you are Ubsorbed in .the IDRC Sche 

3n Gov r 	n't 	 e after 'the g 	s 	 o convert DRC She 	
n

tiC into a per fJncnt 
you will get 'the ter final benefits of' 

yout .pasi 'servjc , os" ako tho servjc renc1crtcJ in 0 RC Sclie ne, 
in c a;e 'the Govern front s decision is to dish and 

'the org anis a I of 
3 a ni desired to infor m with regi c t th 

dl, at prc(rrt, it "possible 	
onsider your request 'for absorption in AMC Sche rn' and i,h at"yot 	

be lully 7.
" intercs't ' wil! , 	s afeguarded within (hcr)dI 	treirj 	of th 	iuft 	i 	ud 	Ibov( 	nd 0th 	cli 'bill)1 in 'Ce you chosç (0 tender resignation as advised dbove 

Yours sincerely, 

Sir ii 

 

 

(Rcriu Sah ni I)h an) 

S. Sriniv;.r;, 
As'tt, Professor, 
RRlCUTTACIc :.... 

 

,. '. 

.. . - . 	District Rehabilit'atin Cener. Schenc," Ministry 
of Welfare, GOvt of ifl(1j C/'o I. P. H., ', Vishnu Dig'bcr Mrtj, New Dihri 10 002. • 	Non. 331 2 12, 331 2i R, :):rllr.72 
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.Anrj 
Dated th? 

11E11UIANOU(I 

P rntj 	Shrj P.5, Brinivas So,ch Ptho108t t th 	 '. 

H 

'w. -A- 

Thm rjnt1 	PrQrn th srvj 	tEn#4orc4 y Shri P.S. .Sriniwa wh ha 	Pcrrnnnt1y bath0 	. 	, Rnjstant Pr r ct' Sna,,h Thcjrc, ttho Dintrj Cantr 	3chrn, 1linitr y  fDr Wj 	
r, -  •• 

24,4,1J5 	 cpi. 	
by th Dirc1rtr w,o.r. 2444.iG 

r hi 	uj0 	n23.4,.1s (A 1 .) 

	

trn J•' 	
.S 	n nd Wom onn 	tJ1f'rQ ofl deputtjn 

	

• 	. 	•. . 	 .• 	.,• 	I 	
• 	, 	 S. 	

.r 

p...  • 	 . . .:,• 
• 	

. (.K, 
 

	

• 	• 	• 	

5• OXNISTTIVE OFnxcg.. 
. 	

• 	

: 3hri 	•5 	
•: 

.............................. ........ Th,rpy 	• 

	

Natjn 	Ititut0p 	hbj1jttj 
£JlQt PUr,POof3jrl. 

a ck . 5 ,  

.. 	

• 	 , 

	

Ciiy to:..., 	... 	Th 	Ac reaunts. S tin...Ii 
 

• 2i Tho Gsnr2i •Stj 3 	Thr S.B 1 ikshjt Lthrary • 	4', 	Th:.Ott car ,N.T 0  •' 	
, 	

Al 
5, 	Th 	C.1F. 	 • ,, 	

• 
6 	Th 	Szcurity Crrj 	 , 	

., , 	. 	' 	• ri' 
7 • 	Tr 	

/7 ihi 	FiC, 	
- 	 'S 	• Th a .Projot W ir a al to r •. 	

. ..,, / ç3ø .itrict' Rehabi1jtatjn Cntr 

............Co_Orn€1ori 	U) 	•. 	.••• 	
•- •.•• 

4"Vj6hflU 	
f1iir, 	• 	. 	. •. •. 

Now Dj.hj_110002 	
. 

-- 	1' 

A 

• 	: ' 	•. 	ri 
5• 	• 	

' 
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GomJi1e[U qi India 

- 0 
	 I 	

bu1str\O Social Justice & inpO\e111 ut 

-, , .y 	•1 Shasin 
I3hafl New Delhi 

CP  

\/ 	 Ditcd th Mar' 	003 

'ro 
• 	Director (Offg. 

R'iAR, 
OlatpUL P.O. Bairoi 
CuttaCk4 010'. 

Qi!ST 

RRC' staffs in IRTAR 

azanst regular vaCflflCU. 

I am dected to refer [o Your lcttcr NO. i\D 6A 01 dated ' October, 2002 

o'i the subject neniione4 above 'andlO convey the approval of competent authority 

in the Ministly for absorbing the sttTs of RRTC Cuuack in IRTAR againSt 

regular vacanciCS.. The ay of the asorbed 
staff may be pOttd as per rules. 

`'Pensionaiy & Gratuity enefits may be considered it' po-rata benettS ; icicased to 

NIRT AR tom D1C 	
Ne\Y Delhi. 

OUFS lait1ifu11Y 

11M) 

Under Sccrcta' to the Govt. of India 
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Rc1 No. CRC/Ghy/EstU07/1001/ 2 
1 

6 ' 	 dated 13 August 2004 
To, 

- ' 	 I 	' 	 . C 	 - 

& Chairperson SVNIRTAR 
Ministry of Social Justice & Empowerment 
Govt. of India, "A" Wing, Room No, 610 
6th Floor, Shastrj Bhawan,:i 
NewDe!hj 110001 

Sub : Rernittan of C.P.F. subscription in respect of Shri P.S.Srinivas, Director TIC, 
CRc, Guwahatj 

(Through Director, SVNIRTAR) 

Respected Madam, 

In inviting a reference to our: tetter No. CRC/Ghy/Est(/07/10001/361 dated 29th March 
2004, this is to draw your kind attention n the subject id to request you to protect my intereSt, by v 11

6nuj8 the subscription till the Cessation of deputation or absorption. 

it may be mepti9ned  
d a 	e that Smt. Renu Sahini Dhar, lAS, the then Project Director 

,DRC Scheme hated x to safeguad my past service within the parameters of rule vice letter No. 1-32/85
-1\4sW3950 dated 21 December 1987, Hence it is earnestly requested to take a favourable and early decision to safeguard my basic interest. 

With regards, 

Q .. (7. p 	/,a2 

6if  
061Lfl 

Po 

),R1: /7 uX çi o(O 

Y0 IIY 

( 	.Srinivas 
Director 1/C 

i. 



• / 	1A(O6724) 
I 	'755552 	 0 

- /- 	x 	 . 	.( wn'frt r'ii 	3r1 T1ftrnTtr, 'rr 
• I 	 3 ,TiT-gcqi (3tfl) 1T7-754 010 	. 

SWAMI VVFKANANj N1VI IONAL INS1 I Au It OF RLUA13ILI1A I ION Vs 
A1NING ANDRESEARCII 

(Mihistry of S(jciol Justice & Empowomorn, Govornrnont of India) 	
9 '4!1u ftf OLArPuR,p.o.oAlno,.olsT •CUrrACk(olSsA)plN754o10 

I.' 	. 	 Email : nirtarorLnic,fn 	 Websfto http://www ,njrta,njè,jn 
.. ................. 

• 	Rc 1: i•\ [) 613 01 (i\) 
[)atcd 01.10.2004 

The .JLSeci'ctat'y(DD) & Chairperson 
 Ll 

SVNIR I AR, MOS J&L 
Govt of India Room No 611, A'Wing 
6ih IlOi)T' Shastri l3hawn NcwIhi1. 	.. 	

0 

c:.;, 0 •' 	 . 

Helosed pleasc fld 	 or Shri P.S. Sd fl vas. 1)1 rector. I/C. ('R C- 
I wuhal i [or sell' cx planiitory, 

 

Shri P.S,.Si'jnjvs conic ondc,iUatjon to DI 	Scicnivide Order No. 15 -6/84-I'lW-lJJ 
Dated 29.1 . 1985 from AIIMS, New Delhi and was posted as AsstProi(Spccch & I lcai ffl) to 
R ll'C, Ctivacl< under the control and guidance of Director. SVN I RTAR. The RR'I'C. CiitUick 
)I'ojeCt WaS closed' 	1. .31.3 .2003' Shi Srinivas was j1cd as /\c'ti ng Director of' CRC. 
Guvahad "ide Order N6.1-32/8-M0W/DIC dated 31.3.2003 oF DRC. CACIJ, New Delhi. 
So Far the ternis and conditions Of his deputation to CRC has not been received at this end. 
l"urilicr the service conditions oICRC niptovecs have also not been linalised yet. 

'[he \'l I nistry is' dicrefore requested "to kindl advise in the matici' so as to regulate his 
'CPF/Leave dues/LTC ct, as the same has not been accepted by DRC CACU, New Delhi vide 
heir kiter No.1-32/85-MS W/DRC ditcd 07,5.2004 (copy enclosed For rclrcncc). 

lii InkinL you 

0 	 Yoii' Faith hI I.', 	 •• 0 

Dr. B 
Encl','\s above 	

•r 	•. 	 .,• 	 . 	Ol'I.Director 

• 	 r /> .. 	 • 



/101 07 	 gFI 	UT 	tnT'TT 	I  
255552 	 .. 	 ______ 

• 	 255862 	 ;nI 	iT 	i1iftm rrr, m 	. 
fT-754 010 

/ I 	SWA41wIVBANiND.NAT1ONAL INSTITUTE OF RELIABILITA1 ION 	
0 

.. 	
'[kAINING AN!) RESEARCH. 

(Ministry of Sbciàl Justice & Empowerrnnt, Government of India) 	 1-t •  

OLATPUA, P.O. FJAIROI, DIST. CUTTACK (ORISSA) PIN - 754 010 

. 	
Email : nIrtór@orinl.ln 	 Website http://www.nlrtar.nic.ln  

j
QIficA of CRC :GHY,• 	 Rel: AD 6I01 (A) 
Dio ry N - 	 Dated 0jj).2004 

Dt f 	 1°'-- 	MLMORANI)UM 

111031 uf 	etrX..r-........,..,. 	.. 
/ With rcfcrctcc to hi rcpiescnta(icm dated I 	August 1  04 addrcsscd to .1 .S.( )I)) & 

rpctson. I C SVN1 RTA R aii1 Copy endorsed to the undersigned, Shri I.S. Sri ni vas . I:x - 
Asst.Prol'. Speech •& Audioioty, RR'FC,Cuttack at prsent Director, I/C CRC, ( h.iw;thati is 
informed that his initial deputation Irom AIIMS, New Delhi to RRTC Project, Cuttack through 

— 	i)I\C ei ii i 	d aftet dosw c ol RR C ,Cul I k lut thu dcpuLttIon to C R C , ( a wihit his bccn 
carried out as pr the letter Noi-32/85-MS W/DRC dated 31.3,2003 by Project Director. DRC with 

• 	due concurrence IrOñi administrative Ministry. 

'l'heiciorc he is advised 10 liaise with J)RC,CACU, New l)clhi and his palent 
organization instcacl.of forcinSVNlRTAR to settle his past service beneFits. 

Faith Fully. 

( I)r.l,1 Pradhan) 
, \ I • l'. 	I ........ 

Shri P.S. Srinivas; 	• 
- -. 	Director, I/C, CRC,' 

PM RT l3ui Id ing,  
(1 uwahati Medical college Hospital Campus. 

• 	Guwa11a0-78 1 032. 	•- 	 -. 



I 	 _ 
'?fIfr P1?w ri,frt 

fii rthT 	I Tj 

m'fr iri * a'ifiii ?tw1, 
I . 

IC 002,?*9 : 23233255,4 	23232412 

	

1 	 : dJJiub 1niç. 

C 	r' 

ft. 	
.(. 

(ni'iifIcnnnai (nIr  

I ' I I! ii uiLUn. 

iil\v1hn11IvdicHi 	I InpiiaI 	iIIflII. 

(JuvaIiaii 	7 I U. 

R'f)i;di,i CPF lIlU)tIl1t. 	- 
-- 

flr. 

\V 	i1oc Iteici(It a I). l.).o. 910024 dakl 31.3.2003 hr i, 

1.X7.(174, ( Rnpcc (?ItC • aI I (it , i)iv scvcIl 	:cvcn(v hiur nitty) (ira\ n oil 
Slat{DdnL ofl!?ttikt pavai,Ic iI GuiItatj (.\.sain) (oatd \ nur LUIIh ihutitin liii 
( 1I tkim with inicicct i ciucd thciu'ii 

j
c 

[ 	
.. 

' *it;tt 

.\LultItU '1flti 
j\,M liIlWc., 

.0 INQANCI4ODNO 	VSJSSI3—N.DELIIt S.B.23cJ73721 	 t 	31/05/2005 
- 	 . 	 Date • 	. 	

ON DIMAND PA'y 	I I,J I r 	S Ri. UI, VA S 	 ? 	8 • 	 OUR JAC RUflTy SUVUR TROIISARD SIVURTY FOul OULY 1UPEES 	
. 	 UNY 'tnr.1 ot.n !'I 

VALbe flECEO 6 k 
MOlT L MTT j MOL 	MTL lT1 

t ,(R7,075 00** 	 I 	 6 
c 	For on omouni nut Ux000.dInU n. 	 • 	. 	 • 	 . S  

3it1JJi,Jj?1(/ 	:.1L 	
. DI1AWEtn3RAUCH,C0DF?4O 	 3 1/6 	 -- 

00071) 	1)i G!JWAJIAT1( ASSAN) 
(910024) 

coO 	 S 	 RAUJSUSJ(S-71) 	 S I RItA11(511-81) S 	
ytt- 	ft -n cIonrrio ryrtcw 	inRir 	rC tii jqC1I 	Jvn.tnv 

'OQOoo" 



•-7%L
.. .. 	- 	 - S.- 

1/  

:11 
'DR. UMATULI - 	

' .'. 	 -. 	 •. 	 -. 

_CHIEFOM.M.!SI..S... 
FOR PERSONS WITH DISABILITIES 	

O1ir. 	f CR0 CRY. 

	

No.12..12/000,2004 	b 	Di.ir,' 	1 .. 2.).............. 

D.-t 	. 

- M 
MINISTRy OF SOCIAL JUSTICE 

5AND EMPOWERMENT 
GOVT. OF INDIA 

January 13, 2005 

	

Dear Shri Srinjvas 	 S 	 .......... 

I hope and pey, tha 

	

reaching Guwal)a(j
yo ' 	

m ire well and did not have any proble afler 
Please dO get yourself checked up thoroughly regarding 

your problem so that in futureyou are not caught unaware. 
i. 

I am wdtingtlj to thank 
you most sincerely for all your help and your 

cogues' Support In making the Workshop and multipurpose camp a big 

	

success in Manipur. 	-, . 	 S  

Your effos in getting the teams mobilised and ehsuring attendanôe at both the occasions are commendable indeed, 

We look foard to your continued üpport in future activities. Please 
Convey our gratitude.0 all thè members of your team who are instr&,erntal in 
making both the events at Mahipur amply rewarding for all those who attend 

' 	'r 
With warm regards, 

t.  Shrs P.S. Srtn,va .-(
. 

Director, 

Composite Regional Centre, 
PMRT Building, S  
Guwahati Medica

-

l College & Hospital, 

Yours SIflCe rpJ) 

--------
(Dr. Urna lull) 

SAROJINI HOUSt, 6, 8 WAG WAN DA ROAD, NW DELI-I1 10001 

Webs ( 	 PH. 2338 OQ 	 011-2330054, 23154 
TELEFAX 	 6' 	 ww 	"LIIi 	 Irnaj 	 - 
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i'r 	(ir1s 	f(rfn 	mrrr) \O 	

SWAMI .VJVEKANAND NA110NAL INS1 TUTE OF 
REHABIUTATON TA1NNG AND fl)SEAUCFI 

r1lr4 	
(MINISTflV O SOCIAL U8TCE & MPO 'IiMNT, ()oVJNMrI 1. OP N(IA) 

• 	. 	 . 	
. 	 Rf DR M ION 

Mr. 11 9N 4 rjnivs, 	 I)t 28.O3.2OO 
Dir tor*h'r 	. 
CJC, for Ilersons with Diabiliti, 
&• PUUTfluQuI1nø. 1 - 	
;) ; Pb 

(uwhnii MetUci Colic 'e, Hospilal Cnmpus 1  
Guvnhid-78il32,ASSAM, 

.Suh: Ltcr,Qri4wrøeIUcrn 
y • 	 - . 	 • • 	 . 	 .• 	 S 

ifir, 

iinc$cscd pIcsø find 1.4tcr of ipprhtIon" which may pie No 

bo circulateil to ypur iff for. their nuppt for endt.icting the S' L 
rog'rnrn a "big ucc 	At OankSLkk1m and.C)uwahatt dun 

the period from 1 5 t.ô20th March 2005, 

ThaOing you, • 
•• 	• 	:: 	t 

Yours L7 . 

(Dr. K. Dan) 
• ••Lpu1y Pireetor(1ic.ii,.L 

inei: M 0ovo 

P UI' 
Ia')  

CUt 
1 	1 -' 

1,. 	 ( •f 	;''t 	• 	,t:.,t, •, 
I jt. 
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SWAMI 'JIVKANAND NA1 tONAL NS1 fl U I'E Of 

EHAWUTArJON TRA1NNG AND RESEARCH. .• . 
(MINIS7I1Y or HOCIAL. JUiTIc 	F.MP0Wrflj, 	 OP It4UiA) 
................. 

Dr.S, K. 1.as. 	. 

0 	

• 	 . 	 . 	 .. 	

0 Dep u V Dii ec br (Tech.) 	: 	 ; 

Ref No. DR IA I 0 
Dl. 23.2005 

Dear .'1r. Srinivas, 	•. 

was really. vry h5py and impressed by your wonderful 
riieht made by you w.ct your .coUeague; during the Semiarda y ;-. 
it Cangtok, Sikkim and uwa1 ati from 15 Mar to 20" March 2005 

I am very. much thanki:I for your hospitality and your 
eoHcnue '  support in mak.intheseprogramirima great success: flis 
is iust to say .a. compeiet •(eaders in you and afreetoii in 
SVNIRTAR people. Dr. 1 1i1hán and rnyl1 aftendy finalized br the 
coming year two more places in North IaStrn State to conduct Such 
type or CME, oiie.wiIt he alAizwuI, Mt/oram md oi.her you have to 
select I H will b primed ri oi.4r 1 raiuirz L alcnu'r this cur. Plcdse 
decide and t 	earJyfore rintmg Ct !r.imng cajei dar,  

	

Suecess of CRC is be 	of your best dedsioi, ic guidance 
to a vcry good hard vorkirig tcarn behind you I wish yoi irid all your  

. - 	team best of SUCCeSS in fütuie life. 

With warm regards, 

(Dr S.11<. 
Mr. IS. Srinivas, 
l)irecthr4n'.Ch'arge., 	. . . 	• 	• 	. 
C.R.C. for Persons with Disubilities4 
At: PMRT Bui1dng, . 	. 	 . 	. 	. . 
;uwahti MedicalCollege 110spital Cimpus, 

Cuwahati - 781032, ASSAM.,.. 

.-. 	-Il , 	•ji%• 	..: 

.1u;u 
0,''' 	;u.........- 

I 	I I 


